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Thonh defects as poimcd. out by the Registry have not been removed 

till date, we find that a representation dated i 7.04.2012 (Annexure-A/4) 

made by the applicant to the Superintendent of Post Offices, Balasore 

Division Respondent No.. 	s d! oendin2. Thereibre. without entering 

into the merit of this' case and not insisting on the removal of defect, we 

direct Respondent No.3 to consider the above said representation dated, 

I 7.04.2( 12 (Annexure.A/4) c the applicanr and dispose it of through a 

:ec.ned and speaking oruer, f uioi yet dsperni ef, and communicate the 

decision thereon to the appiicent withn a period of two months from the 

date of receip of this order. 

With the above obsenvation and direction the O.A. is disposed of. No 

rosts. 

4.. 	Send copy of this order aiong with paper book to Respondent No.3 at 

the cost of the applicant fo which Mr. Padhi undertakes to file requisites by 
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